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In the Central Administrative Tribunal,

‘Patna_Bench, Patna.

OA - 544/96
Shri Ashutosh Jha, the counsel Fé; the q;plicant. /
Hsard 1earned;couns§l for the qplibqnt\éﬁ the
questi;h of adnission of the application. The applicant
has challenged the impugned'ofdeé\éf transfer (Anhenrafﬁ)
by which he has been transferred from oné Unit.to.m1othar

Unit by respondent No. 3, The Deputy Commandent , Central

Industrial Sécurity Forca, Unitcpsuper Thermal Powser

 Project K3halgdon' in the District of Bhagalpur. It is

. also stated in the 3pplication that he was posted in

Bhilai in the month of July, {88Fuhich falls in the

Western Zone and the applicant was transferred to Madras

which falls in the Southern Zone by lettef dated

19.6.95. The applicant filed an applicatkh-tO'the

Department anceinéd‘alleqing that he served in the Force

for more than 2é-years with sincaréty and honésty and.
thé father of the applisant is very old he is in need

of sar?ice.'ThaieFore, thé applicant may be tranQFerrad
to his home Zone and that reﬁregentAtiaT uas[cunsideradz—
by the ;uthorities ard thavappliqant was accordingly
transferrsd to the Eastern Zone by létte; dated 28.7.9
and acco:d;ngly he was pos%sd in Super Power Thermal

Project , Kahalaaon. When the applicant was transferraed
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by the 1mpuqned order, he made reprasentatlon h:the

' respondent Mo. 2 on 26 10, 96 which remalns undisposad of .

In the mean tlme apprahendlnq tha arder of being rellaued,

ha has come befure thlS Trlbundl with thls -application

challenq1ng tha vires of the 1mpunned mrder of transfer
(Annaxu:ehé)Qon the qround that the iméuaned order of
‘ transfer was iéasd in violaﬁon of the éub—rule IV of
. - o . |
Rgle 66’6? the Centrgl Industrial Secufity Forcs Rules,

’ . . ]
- s 1969, Durlnu the course of arqumants, tha learned c0unsel

appEJrlnD on behalf of the applicant also submltted that
the respendent No. 3 has no authorlty to transfer
,the appllcant from the prasent place DP pDStlﬂQ to the.

g Assam Zone in visu of the prov181aws o# Sub Rule-IU of
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L - 2. I have consldered the submlsSlons made. by tha

Rule 66 of the said rules,

learned counsel For the Appllcant»anil.have also’ oonel

throunh the records. I am not sabsfled uith khe arounds

I m,e

t hat the 1mpunned order OF transfar was 1ssued in v1olat10n

of Subeule IV of Rule 66 of Rule 19693.In the representa-
//s#ioh of the applicant, the‘qgestiaw of jurisdictio was
. was not raised ésAanﬁitted beﬁére me-;ut‘l am satisfied
that the applicint made rapresantatiu1§uhich contains
‘soma compa331ondte q;ounds Uthh can ogly be considered by

the authoritles 3nd not by the C0urtv/lf there is ,%Qy
| hardshlp on the part of the applicant due to impunned

order of transfar. So I} find that it is a fit case to
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dlract bhe appllcant to make a Fresh representahon before

tha authorltles in- v1eu of the representatlon mada on

26 10, 96 (ﬂnnenjre -J) u;thln three days. from today ard
the authorltlesﬁ may consldarwhls represantatmn ir
it is found to be con81dered ds per "Rules on'the grounds

stated in the raprasentatlon.

S 3. i Ulth thls obserVJtzon 1 dlspose of the appllcatlon -
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